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| o ~ JODHPUR BENéH,JODHPUR_ A t%>1 :
- » Voo (gfFm) F:mu’r‘a-% * from oo & ﬂ::?-rm ﬁrm!rﬁ: . b
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_OA NO.344/99
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Ganga Rem S/o Shri Kaluji aged 46 years, Fitter Gr.II, Carrié&é and
Wagon, W.Rly.Abu Road, Dist.Sirohi, R/o Rly.Colony,,Abﬁ;Road. _

’ o _ !
"...Applicant of OA NO.342/99

Nawal SingE S/o Shri Veer Singh aged 44 years, Fitter Gr.II, Carriage
- T i .
and Wagon (W.Rly.Abu Road,Dist.Sirohi,) R/o Railway Colony, Abu Road.

' ...Applicant of OA NO.343/99

Hari Kishan S/o Shri Har Lal aged 49 years, Fitter Gr.II, Carriage and
Wagon, W.Rly.Abu Road, Distt.Sirohi, R/o Railway Colony, Abu Road.

...Applicant of OA NO.344/99

Babu Lal S/o Shri Birdichand aged 45 years,  Fitter Gr.II, Carriage and
Wagon, W.Rly.Abu Road} Rly.Colony, Abu Road.

™

~...Applicant of OA NO.345/99
_ VERSUS

1. Union of India through the - General Manager, W.Rly, Church Gate,
Mumbai . :

2. Divisional Railway Manager, W.Rly. Ajmer.
3. Senior Section Engineer (C&W), Abu Road, District Sirohi.

.. .Respondents in-all the OAs.

_CORAM :

HON'BLE MR.A.K.MISRA,JUDICIAL MEMBER

ooooo

Mr.Vijay Mehta, Counsel for the applicants. S

Mr.S.S.Vyas, Counsel for the respondents.

ORDER

BY THE COURT - :
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the .imptgned transfer order dated 15.10.9%;




‘transferred . to Gandhidham. It is allegs
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frcm varlous stat 1ons

errmg the persons from

o

Grace I It is further stated by the re s' thatf- on account ofe

transfer—of certain posts of ‘the rank. of Fitt Grade I from Abu Road to

.- Madar, the workmg stre. sth of F1tter Grade I was reduced to: 7 and,
. A :» '

th erefore, six perso..s of the rank of F1tter Grade I who were earller\

\.
tl'ansferred to Madar, were retamed at Abu Road. It is also alleged by\
the respondents that no person - junIor than the apphcants has been

retalned at Abu Road. Those who have been : "ned at Abu Road against
350 ' ‘
" ethe

there is no post -available of the rank of
,', A& /

vacanc1es of F1tter Grade I are senio ~Athe appl_lcants.- Since

41‘tt_:'e'r -.Grads. 11, therefore,l

’ﬁ"ﬂ / adjustment of three appllcants is not factual "‘co'rrectf_:; *‘Th_ere is no

arned ccunsel for the partles and have gone

t was. ar gued by the leamed counsel for the

I are avallabl for posting. Thus ' ‘the presentj transfer is mala fide one

_olourable exercise of ’power_';"ri 'On the other hand, the



_ remalnmg two vacanc1es of F1tter GRade ;and Y'est of the F1tter Grada ;

N

;e',were trarsferred.. He has fL.rther e_rqued thct transfers maée

.ex1genc1es of adn1n1stratlon cannot be 1nterfere<l w1th

- S . .

the appllcants. The appllcants have been_ .transferred because of the ,u-‘?

F1tt r‘»'Grade I, th1s tr‘ 'sfer cannot, beter
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places w1th a uniform educatlonal pattern and syllabus. Language ‘can be

-

optid _accordlngly., In my opmlon, the appllcants have not been able to
~ | establish that their traneﬁer' is 1mala' fide one. Hon'bleAthe”Supreme Court
‘has time and again propoun’_de‘d'; the "p‘rir‘i_ci'pl'e that transfe;e can only be

} . . ’ . . [ é )
. interfered with if the same has been established to be a result of

AN colourable ‘exercise of poWer or due to some malafides. in the instant
% s \ -

\j""“l case: no such ‘grounds are es tablished o as to enable ‘the Trlbunal to "
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/mterfere in the 1mpugneo tranefers. The OAs, are 1n my opmlon, have no
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[
\

N 11, The' ORs are, therefofe,' dismissed at lthe ‘admission s!"::age. The
[ 2 o rties are left to bear their own c.ests. : IR
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